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Thiz appeal is filed by the Revenuae. The amouni invoived is less

than ¥ 5,00,000/-.

2. We find that vide Board’s letter F.Na. 340 Mise/ 163/ 2010-J0
duted 20, 10,2010 read with Board’s jetter af even no. dated ]?:8.2011,
appeals are not required 1o be fited to CESTAT where (he duly invelved or
it revenue including fine and penalty is 5.5 lakis or below, in case of

appeals filed on or after 1 1.2014,

3. ‘The Jearned AR placed before us ¢ Supreme Court’s decisic, in the
case of Corpnissioner of ncome Tax Vs, Suman Dhammijo — 207 5-1700-195-
SCorP in which the Hon'bie Apex Court held that ‘el the appetls were
preferred pirtear 1o 2011, whoreas, the instructions dated 92,2011 elearly
indicate in paragraph 11 thereof, that they shall nol gouermn S whach
have been filed before 2011, aned the same will goverst onfy such CoSEs
which are filed afier the issuanee of the aforesaid instructions dated
g9.5011.7 We note that this order relates 1o a dispukin Income Tax. W
also pole that unlike the instructions, governing Income Fax, the CBE&C
sastructions do net indicate that they ghall nol povertl CRscs, which have
heep Tied before 2011, Therefare, beisg no such exphiclt msiruclion, we
would place reliance on ihe Honble Gujarat High Court's judgment in
the case of Commtissioner of Central fivcise, Surat-d vs. Shreenath Fabrics
reporicd in 2014 (303) ELT 540 {Guj.} holding that when the appenl was
posted before the Court, the above cited Circulars wore vory much in

forec.
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